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(a) of the Rubber Act, 1947 (XXIV of 1947) 
and Section 413) of the Coir Industry Act, 
1953 respectively. 'I'he appointment of 
non·officials as Chairman, Rubber Board, 
between the yoars 1947 to August, 1955 was 
by elect ion from amongst the members of 
the Board. 

Corruption Cases agliinst State Trading 
Curpuratlon Ollke", 

2669. DR. SUSHI LA NAYAR 
SHRI A. SREEDHARAN : 
SHRI K. LAKKAPPA : 

Will the Minister of FOREION 
TRADE AND SUPPLY be pleased to 
state: 

(al whether it is a fact that during 
Audit in tho year 1968, some corruption 
case! against some officers of the State 
Trading Corporation of India were found; 
and 

(b) if so, the number of officer. so 
involved and the action taken by GJvero· 
ment against those Officers ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI RAM SEWAK CHOW· 
DHARY): (a) Nq, Sir. 

(b) Does not arise. 

Satellite for Broadcasting of Educational 
Prolrammes for VIJ\Bllers 

2~70. SHRI K. P. SINGH DEO : 
SHRIHARDAYAL 

DEVGUN: 
SHRICHENGALRAYA 

NAIDU: 
SHRI NARAIN SWARUP 

SHARMA: 
SHRI RAM SWARUP 

VIDYARTHI: 
SHRI OM PRAKASH 

TYAGJ : 
Will the PRIME MINISTER be pleased 

to state: 
(a) whether it I •• fact that Govern-

ment have been considering a U.S. propo-
sal to install a •• tellite for broadcastlnll 
educatlnnal programmes for villagers In the 
country; 

(b) whether the proposal has been fina-
H'cd ; and 

(e) If ~o, the details thereof? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY AND MINISTER 
OF PLANNING (SHRIMATI INDIRA 
GANDHI): (8) Government have under 
discussion and study a collaborative e"peri' 
ment with National AerODautics and Space 
Administration (NASA) of the United 
States of America in which tbe feasibility 
of the direct broadcast of television signals 
from satellitcs would be tested; tbe pro' 
gramme, to be transmitted will be entirely 
our responsibility. 

(b) No, Sir. 
(c) Does not arise. 

ForelllD Excbange ProTlded for Impartlag 
Spares of Tractors 

2671. SHRI KAMESHWAR SINGH: 
Will tbe Minister of FOREIGN TRADE 
AND SUPPLY be pleased to ;tate : 

(a) whether it is a fact that Govern-
ment provided foreign exchange for the 
import of spare parts for tbe already 
imporred tractors in 1968-69 ; and 

(b) if so, the amount of foreign 
exchange provided 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY): (a) Yes, Sir. 

(b) The actual imports of tractors parts 
during 1967·68 and 1968·69 (upto October, 
1969) hav~ been of tbe order oi Rs. 630.0 
lakhs and Rs. 491.0 lakhs respeeti,ely. 

Import of Cart 

2672. SHRI KANWAR LAL GUPTA: 
Will the Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state: 

(a) the names and addresses of tbe 
persons who imported cars from abroad 
durinll tbe last three years; 

(b) the cases in which Government 
took preliminary objection for permittinll 
the import of cars from .broad ; and 

(e) tbe number 01 cascs In which can 
were not allowed to be imported, aivinl 
tbe names and addretlset> of lucb penons 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (8) Details of CuatOlllS Cleara-
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nce Permit. issued for the Import of cars 
are puhlished in the "Weekly Bulletin of 
InduAtrial Licences. I mport Licences and 
Export Licences", copies of which are 
available in the Parliament Library. 
Onring 1966, 1967 and 1968, Customs 
Clearance Permits were issued for the 
importation of 1003, 1158 and 1117 cars 
respectively. In addition, Indian Heads 
of Mission returning from abroad, foreigo 
diplomats and certain categories of foreign 
experts are exempted from Import Trade 
Control restrictions for import of their 
cars. 

(b) aDd (c). During the years 1966·1967 
and 1968, the number of cases in wbich 
preliminary objections were raised before 
Customs Clearance Permits for cars were 
issued and the number of applications 
rejected were as follows :-

Number of cases 
Year in which prelimi· 

nary objections 
raised 

l!il66 
1967 
1968 

456 
570 
389 

Number of app· 
lications reje· 

cted 

719 
65H 
451 

2673. SHRI P. C. ADICHAN : 
SHRI HIMATSJNGKA : 
SARI S. K. TAPURIAH: 
SHRI SHIVA CHANDRA 

JHA: 
Will the Minister of FOJlEIGN 

TRADE AND SUPPLY qc pleased to atate : 
(a) whether an Indo·Thailand trade 

agreement wass;ped in December, 1968; 
(b) if 80, tbe main terms of the 

aarecmeol ; 
(cl tbe eKtenl to ,wDk:1I tbe. volume of 

trade between I...w., *Id. Thailand, parti· 
cularly the Indian exports 10 that country, 
is likely to increllSe in lbe lilAt of the DeW 
allreement ; 

Id) whetber India's Irade reprc,scptatioD 
In Banllkok has beeD strenlllhcned for 
elIports of Indial! loodl to ThaillUld in 
terms of that a,reemc:nt ; and 

(oJ if 00, laow far aDd in what reopecta 
India's representalioD bas been .... me-
nled 1 

THE DEPUTY MINISTER IN THE 
MINISTERY OF FeRE1GN TRA.DE AND 
SUPPLY (SHRI RAM SEWAK 
CAOWDHARY) : (a) Yes, Sir. 

(b) Copies of Ihe Trade Agreement 
have been placed 10 the P4r1illllleDt Library, 
and are available there for the informatiOll 
of I he M.eID.bers. 

Ie) It is 100 early to assess the effects 
of the Trade A~re<ment on the volume of 
trade between the two cnuntrles. 

(d) and (e). 'fhe matter is under con-
sideration. 
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